


LIST OF AUTHORISED AGEN'l'S FOR THE SALE 01' LOK &ABIlA 
SECRETARIAT PUBLICATIONS 

ANDHRA PRADESH 

1. Andhra Unlver 'tt General C0-
operative Stores LteS., Waltair 
(Vlnkhapatnam). 

BIHAR 

2. M/s. Crown Book Depot, 
Upper Bazar, 
Ranch! (Bihar). 

GUJABAT 

S. Vijay StorH, 
Station Road, 
Anard. 

MADHYA PRADESH 

t. Modern Book HOUle, 
Shiv Volu Palace, 
Indore City. 

MAHARASHTRA 

5. Mis. Sunderdas Gianchand. 
601, Girgaum Road, 
near Princess Street, Bombay-Z. 

e. The International Book HOUle Pvt., 
9. Ash Laue, 
Mahatma Gandhi Road, 
Bombay-I. 

'I. The Internlitional Book Service. 
Deccan Gymkhana, 
Poona-4. 

8. The Current Book HOUle, 
MaruU Lane, Ra,bunath DadaJt 
Street, 
Bombay-I. 

I. MI •. U.ha Book Depot, 
585/ A, Chir. Bazar Khan Sou ... 
Girlaum Road. 
Bombay-2. 

10. M" J Servieu. PubUshp.rt, 
Representattvu AcCOUDU " 
Law Book SeUert. 
Babri Road. 
Bombay-tS. 

11. Popular Book Depot, 
Dr. Bhadkamkar Road, 
Bombay-.oooOI. 

MYSORE 

12. M/s. Peoples Book HOUle, 
OPP. Jaganmohan Palace, 
Mysore-l. 

trTTAR PRADESH 

13. Law Book Company. 
Sardar Patel Mar" 
Allahabad-I. 

14. Law Publishers, , 
Sardsr Patel Mara. 
P.B. No. 77, 
Allahabad-U.P .. 

WEST BENGAL 

15. Grantbaloka, 
5/1, Amblca Mookherjee Road, 
Belgharia, 
24-Par,anas. 

16. W. Newman " Company Ltd., 
3. Old Court House Street. 
Calcutta. 

17. Mu. Manimala, Buy. " SellJ, 
128, Bow Bazar Street, 
Calcutta-I2. 

DBLIII 

18. Jain Book Agencr, 
Connaught Place. 
.New Delh1. 

19. MIs. Sat Niialn " Sona, 
3141. Mohll All Bazar, 
MorlGate, 
DeIhl 



20. Atma Ram & Sonl, 28. The Central Newl A,ener, 
Kashmere Gate, 23/90, Connaught Place. 
Delhi-5. New Delhi. 

21. J. M. J aina & Brothers, 
27. MIa. D. Book Orlanaationa, '.fori Qate, Delhi. K. 

74-D, Anand Naaar (lnder Lot). 
22. The EngliBh Book store,. P.B. No. 21'1. 

7-L, Connau,ht Circus, Delhi-l10035. 
New Delhi. 

23. Babree Brothefl, 28. M/s. Rajencira 'Book Alenq, 
188, Lajpatrat Market. IV-D/5Q, LaJpat N.,ar, .,. 
Delhi-S. Old Double Storey, 

Delhi-llOO24. 
24. Oxford Book ,. Stationery 

Company, Seindla House, 29. M./ •. Asboka Boole .\Ceoe)" 
Connaught Place, 2/27, Roop Nalar, 
New Delhl·l. Delhi. 

25. Bookwell, 
4, Sant Narankarl Colon1, 10 Book. India Corporation, 
Kin,lwa, Camp, B-967, Shastri Na,ar, 
Delhl-O. New Delhi, 



COHTINTS 

CoYPOllITION 0' THE P"aUO AoOOUN,.. 
CoIhPTrJIE (1980.81). 

INTRODUCTION 

ClRAP'nll I General Obaervationa • 

CHAPTER II Excels Grantl/Appropriations 

Ar.&NDIOU --------------------------------
Appendi x. Gran tsl Appropria tions MiDistry/ 

Department 

J. 

u. 

m. 
IV. 

V. 

VI. 

VIr. 

39-Pensiona. 

43-- L'JilnS to Govt. servants etc. 

53-Delhi • 

!}o_Public Works 

92-Housing and Urban Develop. 
ment 

I!}-Ministry of Defence 

Ministry of Finance (Deptt. of 
EcoDomic Affairs) 

Miniatry of Finance {Depart. 
ment of Economic Affair. 
(Budget Diriaion) 

Miniatry of Home Affaira 

Mini.try of Works and How-
ing. 

Ministry of Works and Hous-
ing 

MinUtry of Defence 

24-Oapital outlay on Defence sere Ministry of Defence 
vices 

vm. I4-ConstructiOD of New Lin • ..oapi-MiDilltl'y of Railwaya (Railway 
tal & Depreciation Reserve FuDd Board) 

IX. 

Ii-Pensionary Chars-Penlion FtUId Do. 

I 7-!tepa yment of LoaDS from Gen· Do. 
eral Ilnmuca aad iDtcreat 
thereon-Dcvelopaeat P\JDd. 

Ill-Appropriation to Development 00. 
Fund 

Statement ofCoaclusiollJ and/or Recommendationl. 

PART II 

-UiD .Itcl of the sitting of the Public AcCOllDti Oommittee held 
.. 9 SepterGbcr 1980(AN} 

(iii) 

(v) 

73 

3' 

-Not printed. (Onc cyc1o-atyJed copy laid on the Table of the HOllie ancl live cople. 
placed ia Parliamcat Library). 



PUBLIC ACCOUNTS COMMITTEE 
(1980-81) 

CHAIRMAN 

Shri Chendrajit Yadav 

2. Shri Satish Agarwal 

MlaMBDs 
Lok Sabha 

3. Shri Subhash Chandra Bose Alluri 
4. Shri Tridib Chaudhuri 
5. Shri K. P. Singh Deo 
6. Shri V. N. Gadgil 
7. Shri Ashok Gehlot 
8. Shri Sunil Maitra 
9. Shri Gargi Shankar Mishra 

10. Shri M. V. Chandrashekara Murthy 
11. Shri Ahmed Mohammed Patel 
12. Shri Hari Krishna Shastri 
13. Shri Satish Prasad Singh 
14. Shri Jagdish Tytler 
15. Shri K. P. Unnikrishnan 

Rajya SabhtJ 

16. Smt. Purabi Mukhopadhyay 
17. Shri N. K. P. Salve 
18. 'Shri Tirath Ram Arnia 
19. Smt. Maimoona Sultan 
20. Shri Patitpaban Pradhan 
21. Prof. Rasheeduddin Khan 
22. Shri tndradeep Sinha. 

SECRETARIAT 

1. Shri H. G. Paranjpe-Joint Secretary. 
2 Shri D. C. Pande-Chief Financial Committee Officer. 
3. Shri T. R. Ghai-·Senior Financial CoPI1III'I1.ittee Officer. 

Ci i i ) 



CHAPTER I 
GENERAL OBSERVATIONS 

1.1. This Twenty-fourth Report of the Committee deals with 
Excess Expenditure over Voted Grants and Charged Appropriaticms 
disclosed in the Appropriation Accounts (Civil), (Railways) and 
(Defence Services) for the year 1978-79. 

1.2. The Appropriation Accounts (Railways) and (Defence Ser-
vices) for the year 1978-79 were laid on the Table of the House on 
19 March and 26 March, 1980 respectively, while the Appropriation 
Account,,; (Civil) were laid on the Table of the House on 12 June, 
1980. There were no excesses over Voted Grants and Charged 
Appropriations in the case of the Appropriation Accounts (Posts & 
Telegraphs) which were laid on the Table of the House on 12 June, 
1980. 

1.3. In the succeeding paragraphs of this Report, the Committee 
have examined the excess expenditure disclosed in the Appropria-
tion Accounts in the light of the explanations· furnished by the 
Ministries/Departments concerned. The explanatory notes furnish-
ed in this regard bYI the Ministries/Departments are reprloduced in 
Appendices I to VIII of this Report. 



CHAPTER II 

EXCESS GRANTS/APPROPRIATIONS 

2.1. During the year ended 31 March, 1979, excess expenaiture 
occurred under the following Voted Grants and Charged Appro-
priations: --_._- .. __ ._--- --_._--- - .-

Sl. No. and 
Name of Grant/Appropriation 

«=r-..... _ .. 

Miniltry! 
DepartmCl~t 

Oivil- 39-Pen.ionl Finance (Economic Main) 

43--Loans to Government Servanu D<1. 
etc. 

53-Delhi Home Affairs 

,~Public Works Works &. Housh" 

92_HOfJIing and Urban DevelGp- Dt). 
ment 

Railways-r4-ConstrJction of Railways 
new linCi 

IS-Pen.ionary ChargclJ Do. 

17- Repayment of loana etc. Do. 

IS-Appropriation to Development Do. 
Fund' 

D d'ence-29-Miniltry of Defence 

24-Capital outlayon DefenceSer-
vices 

Defence 

Do. 

't: 

Excea 
ErtpeDdi-
ture 
(Rs. III 
laltlu) 

60,· 46 

IH78·69 

0'73 

128, 53 

'(II; 

279'25 

';16·'}.7 

15"4 

~89··1 

3'05 

----_ ... _-- . __ ._---
Total: 4227' 6.t: 

Detailh of the Grants!Appropriations under which the above 
excesses occurred and the extent of actual excess in each case are 
given overled. During the year ended 31 March. 1979, the actual 
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2.2. The following table indicates the aggregate exce9S expemdi-' 
_. ture under various Grants and Charged Appropriations (Cid), 
(Railways), (Posts and Telegraphs) and (Defence Services) during 
the past decade: 

(Rupees in abIes) 
-- ~  

No. of No, of Total Excess 
Year Voted Charged Expendi-

Grants Appro- ture 
priations 

----- -----
1969-70 18 5 23 17'10 

1970-71 29 8 37 55' j'6 

197'-72 29 7 36 s:!23-S1 

1~  28 7 35 126, T3 

1973-74- 23 4: 27 10-06-

1974.-75 27 B 35 266'52 

1975-76 45 7 512' 'lOI"t7 

1976-77 17 10 27 I'" IH 

1977-78 15 2 17 82'4:2 

1978-79 B 3 II 42'28 

---.. ~ •• ~  ----

2.3. The following table indicates the excess expenditure that 
occurred under the Grant "Public Works" administered by the-
Ministry of Works and Housing during the past decade: 

(Rupees in , ~  

------------------------------------------
Year Excess Expmditure 

. -",--------------

I 96g-70 19'58 

1970-71 4:94'& 

1971-72 330' 41 

1972-73 · 662'15 

1973-74 227'50 

1974:-75 0'83 

1975-76 I' 53 

1976-77 · • • • • Nil 

1977-7H · • 449'\0 

1978-79 · • • • 1128, ~ 

--
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~  It is seen from the Explanatory Notes furnished by the MiA. 
tries that out of 11 Voted GrantslCharged Appropriations operated 
by them, in which excess expenditure had occurred, there were 
misc1assifications or erroReous adjustments in respect of 3 Grant I 
Appropriations viz., Appropriation No. 92-Housing and Develop-
ment, administered by the Ministry of Works and Housing, Grant 
No. 14-Construction of New Lines, administered by the Ministry 
of Railways and Appropriation No. 24-Capital Outlay on Defence 
Sf:rvices, administered by the Ministry of Defence. 

2.5. The Committee had also noticed misclassiftcations of expendi-
ture in a number of cases during the year 1975-76. Commenting on 
such misclassifications, the Public Accounts Committee (1977-78) 
had, in paragraphs 2.11 and 2.12 of their 38th Report (Sixth Lok 
''Sabha), observed as under: 

"The Committee are concerned to note that during the year 
1975-76, there have been misclassifications of expenditure 
under eight grants administered by Ministry of Railways 
on a fairly· large scale. In spite of the instructions re-
peated in D.O. letter No F. 11 (8) IN&MI75 dated the ~t  

April, 197&, by the Ministry Of Finance, (Department of 
Economic Affairs), that 'reconciliation work has to be 
attended to promptly every month so that rectiftcation of 
errors, misclassifications, if any, is effected in time, re-
sulting in better control over expenditure vis-a-vis the 
budgetary provision', the Committee are constrained to 
observe that the important work of reconciliation of de-
partmental figures with those accounted for in the Ac-
counts offices appears ineffective." 

Taking a serious view of the matter, the Public AccoUllts 
Committee (1975-76) in paragraph 2.4 of their looth Re-
port (Fifth Lok Sabha) had observed as follows: 

'That this should be so despite· earlier recommendations of 
the Committee emphasising the need for prompt recon-
ciliation of accounts would indicate that adequate atten-
tion is not being paid by the concerned Ministries to 
this important aspect of accounting and that the instruc-
tions issued from time to time in this regard have failed 
to produce the desired effect. As such misclassifica-
tions vitiate sound budgetary control, the Committee 
desire that necessary remedial measures should be taken 
to eliminate the default.' 

The Committee deplore such recurrent lapses and desire that 
positive instructions should be issued by the Ministry of 



• 
J'Uumce anci the KiaiMry of RaUways to eliminate such 
misclassiflcations in future. The Committee would alse 
like to have a categorical statement from the Ministry fIf 
Finance whether a certi&ate to the effect that the 1'eCDl-
clUatlon werk has been c m~ by the due date is 
invariably furnished by the Lnternal Financial Adviser 
concerned to their Budget Division, as per instructions 
issued by them on the 25th April, 1975." 

2.6. In their Action Taken Note dated 17 May, 1978, the Ministry 
ef Finance (Department of Economic Affairs) had stated:-

"The Union Government (Civil) Accounts were department-
alised in three stages during the year 1976-77 ereup ~l 

the Comptroller and Auditor General of India has been 
relieved of the responsibility for compiling the accounts 
of Union Government (Civil) except those relating to 
Pensions, Indian Au.dit and Accounts Department and 
Union Territories Administration except Delhi.-

Under the scheme of departmentalisation of Account.s, the· 
Secretary to the Ministry/Department of the Government 
of India is the Chief Accounting Authority for the Minis-
try /Department concerned and he discharges these func-
tions through the Financial Adviser of the Ministry. The 
Departmentalised Accounts Organisation is responsible for 
the payment, compilation and consolidatjon of Accounts 
including preparation of Appropriation Accounts and 
functions under the direct control of the Financial Ad-
visers. 

As the accounts are compiled Deptt.-wise, by the Accounts 
Department functioning along side the QXecutive, the 
detailed drill prescribed in the General Financial Rules 
for the reconciliation of departmental figures with that 
appearing in the Accounts have undergone some changes. 
Taking into account these aspects, revised instructions 
have since been issued for the reconciliation of expendi-
ture as per books of the departmental offices 
with those compiled by the Departmental Pay and Ac-
counts Officers vide circular No. S.1l012jMisc.j78j880 dated 
4th May, 1978. Under the provisions of para 2(5) of these 
instructions, the Head of the Department should certify 
the correctness of the figures booked in accounts by the 
Principal Accounts Officers eVery quarter. It) is hoped, 
that with the issue of these instructions, the 
monthly reconciliation 0,£ expenditure between accounts 
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and Departmental flgures will be eftective and misclaui-· 
fication, if any, will be detected and rectified in time. 'l'I:d8 
coupled with the departmentalisation of Union Govern-
ment (Civil Accounts) will reault in better control over 
expenditure vis-a-vis the budgetary provision. 

The question whether, consequent on the departmentalisatiol'l 
of accounts of the Central Government, the maintfmallce 
of figures of expenditure by the executive offices, should 
not be dispensed with, had been under the Governm£'nt's 
consideration. It has been decided that the executive 
offices should continue to maintain the figures of expen-
diture and, as mentioned above, instructions for recon-
ciliation of figures of expenditure have also since been 
issued on 4th May, 1978. 

As the Appropriation Accounts of the Central Government 
are now being compiled by the Controller General of 
Accounts in the Ministry of Finance, Department of 
Expenditure, instructions have also been issued under 
circular No. S.1102111177-MFCGAI965 dated 17th May, 1978 
to the effect that the concerned Financial Advisers will now 
furnish a certificate of reconciliation of figures of experi-
diture annually to that office alongwith the Appropriation 
Accounts." 

2.7. The aggregate amount of expenditure incurred in excess of 
the provisions authorised by Parliament under various Voted Grants 
and Charged Appropriations ranged from as. 10.06 crores to as. 286.52 
crores, during the decade from 1969-70 to 1978-7.. The Committee 
note with some satisfaction the declining trend in expenditure in-
curred in excess of authorised allocations, as is evidenced by tbe 
fact that the excess expenditure over authorised provision duriDg1' 
the year 19'18-79 aggregated to Rs. 4Z.Z8 crores, as against Rs. 111.18 
crores and Rs,. 82.4Z crores re..'ipecnvely during the year 1976-77 and 
1977-78. Similady, the number of Voted Grants and Charged Ap-
propriations which witnessed excess expenditure during the year 
1978-79 was 11, as against 27 and 17 respectively during the years 
1976-77 and 1977-78. The Committee trust that every endeavour 
would be made by tlte Ministries/Departments to ensure that the 
position is not allowed to deteriorate once again as had often hap-
pened in the past. 

2.8. It is gratifying to note that the Grants and Appropriations 
operated by Posts and Telegraphs Department have not witneMed 
aAy excess expenditure successiveliy for the second year ended on 
31 March, 1979. 
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2... The Committee are constrained to record their displeasure 
1'O'¥el' the excesses that have persisted over tbe years except during 
1976-'1'1 in the Gra,nt relating to "Public Works" operated hy the 
.Milnistry of Works and Housing. Later in this Report, the Commit-
tee have examined in some detail the factors contributing to this 
. persistent tendency of excesses under this Grant. The ree-urring 
phenonmenon of excess under this Grant underlines the need for 
.evolving sound budgetary procedures and controls by the Miuistry 
On priority basis. ' 

2.10. The Committee are also concerned to note that during the 
yeu under review, there have been misclassifications of expenditure 
in a number of cases, It is significant in this context that these 
'misclassifications or erroneous adjustments could not be detected 
even at the time of compilation of Appropriation Accounts. This 
implies that the reconciliation of figures of expenditure was not dOlle 
c8l'efuJly. As such misclassifications vitiate sound budgetary con-
,trol, the Committee desire that suitable remedial measures "'ould 
be taken to ensure that the reconciliation of expenditure figures is 
o.t!onducted meticulously and annual certificates of reconciliation are 
furnished by the Financial Advisers of the Ministries after ('areful 
~ruti  so that misclassification. if any. are detected well in time 
and rectified. 

2.11. The Committee will now proceed to deal with some indivi-
dual cases of excess expenditure disclosed in the· Appropriation 
.Attflunts. 1 

APPROPRIATION ACCOUNTS (CIVIL)-1978-79 

'De.,artment of Economic Affairs 

2: 12. Grant No. 43-Loans to Government Servants, etc. 

(Capital Section) 
--_._-------

Voted Expenditure RupeCII 

Ori!inal Granu 
II ' 

Supplementary Grant 

J'iaal Grant . 
Actual Expenditure 
.1 

':!lICd5 

-----_._--_._---
70,00,00,800 

1.47,29,69,418 

21,78,69.418 
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2.13. In a note explaining the reasons for the excess expenditure, 
the Ministry of Finance (Department of Economic Affairs) have 
inter alia, stated: 

" ...... The excess of Rs. 2l.79 crores occurred mainly under 
the following Heads. 

AA-Loau t6 Governnaent Servants, etc. 

~ I-Ho\IIC Buildilll AdvanClCl 

AA.. f-Festival Advaneet 

M. &-Other Advances • 

Total 

(Ill crorcs of RuJ.>eCII) 

6,96 

S6.12 

The above excess of Rs. 24.80 crore! was partly offset by 
savings in provisions for advances for purchase of motor 
and other conveyan ces. 

AA. 1-House BUilding Advances 

The power to sanction House Buildi"ng Advances to Central 
Government employees was decentralised and delegated 
to individual Ministries/Departments with effect from 
1st April, 1978. The excess mainly occurred in the Min-
istry of Communications (P & T Department) due to larger 
payments of advances towards the close of the year, than 
provided for. It was not found possible to deny payment 
of house building advances already committed, as such a 
course would have caused monetary loss and financial 
hardship to the employees, apart from causing adllJin's-
trative problems to the Department. 

AA. 4-Festival Advances. 

The quantum of festival advances payable to individual em-
ployees was increased from Rs. 100 to Rs. 200 in Aug1lst, 
1978. The provision under this head was, on this account, 
augmented by Rs. g. 65 crores by a Supplementary Grant 
obtained in March, 1979. In view, however, of the increase 
in the number of requests from the employees towards the 
close of the financial year, even the augmented proviRion 
proved inadequate. leading to excess. 

1878 LS-2. 
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AA. 5-Other Advances. 

The provision under this head is mainly for advances to Gov-
ernment employees for providing relief to those whose 
properties are severely damaged by natural calamities. 
Owing to heavy floods and cyclones in various parts of the 
country during 1978-79, the provision under this head was 
augmented by Rs. 44.78 crores by a Supplementary Grant 
obtained in March, 1979. The requests for advances, how-
ever far exceeded the anticipations and the augmented 
provision also proved inadequate, leading to the excess. 

It may be mentioned in this connection that the Grant "Loans 
to Government Servants, etc." is a composite Grant, which 
includes provision for catering to the needs of over 3 mil-
lion Central Government employees, including Defence, 
Posts and Telegraphs and Railways, with their field forma-
tions scattered all over the country. Provision for vprtous 
types of advances to the Government employees is neces-
sarily based on the requirements intimated by the various 
Ministries/Departments of the Government, who, in turn, 
depend on their filed-formations for the estimates of their 
requirements. Instructions have, however, since been 
issued in this Ministry's O.M. No. F2(107)-B(AC)/79 dated 
5th January, 1980 (copy enclosed)'" to all the Ministries/ 
Departments of the Government to ensure ~at the alloca-
ted prOvisions of funds are not exceeded and excesses over 
the budgeted grant avoided in future. 

The recommendatIon of the PAC is sought for the regularisa-
tion of this excess expenditure of Rs. 21,78,69,418 unrler 
Article 115«1) (b) of the Constitution of India." 

3.14. It is seen that the final Grant relating to Loans to Govern-
ment Servants, etc. had been ey.ceeded during the year 1976-77 also. 
Commenting on the excess expenditure of Rs 10.08 crores, the 
Public Accounts Committee (1978-79) had then in paragraphs 2.26 
and 2.27 of their 104th Report (Sixth LoI!: Sabha) observed as 
follows:-

"The excess expenditure of Rs. 10.08 crores occurred under 
sub-head "A-l-House Building Advances" against the final 
grant of Rs. 13.59 crores under this sub-head. The p ce~  

represents 74.17 per cent of this final grant. Tilere was 
a similar excess of Rs. 4.18 crores under sub-head. 'E' A. 

·Reproduced in Appendix II. 
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Loans to Government Servants etc.-Housing Building 
Purposes' during the year 19 ~  also. As in the past, the 
excess is attributed, inter alia, to spurt in construction 
activity and allotment of large number of ready buUt flats 
by the Delhi Development Authority and other housing 
eocleties/agenci'es. The Committee do not fully appl e~ 

ciate the reasons advanced for such huge excess of 
RI. 13.59 crores. While realising that the actual releases 
of house building advances are made by the various 
Ministries or Departments and Offices under them, the 
Committee also observe that all individual applications 
have to be approved by the Ministry of Works and u ~ 

ing. The Ministry of Works and Housing, who thus e er~ 

cise overall control for the grant of such advance could 
have minimised the excess expenditure by more precise 
quantification of the additional anticipated requirements 
whne augmenting the original budget provision. That the 
uncovered excess was brought down to a figure of Rs. 1.10 
crores, only highlights the extent to which the estimates 
were er~pi tc e  in so far as other u~ ea  in the grant 

, . are concerned. 

The Committee flnd that with effect from 1 April, 1978, power 
to sanction house building advances to Central Govern-
ment servants has been decentralised and that individual 
Ministries or Departments will now be responsible for 
control over disbursement of advances to their staff 
against the funds allotted to them. The Committee would 
like to observe through the next year's Appropriation 
Accounts how far the decentralisation has helped to im-
prove the overall Budgetary control." 

2.15. In their Action Taken Note furnished on 1 June, 1979, in 
response to the afore-mentioned observations of the Committee, the 
Ministry of Finance (Department of Economic Affairs) had stated:--

.. 

UThe House Building Advance for purchase of a rea ~built 

flat/house is paid to the applicant in one go while advance 
for construction is paid in 3 or 4 instalments. When the 
work relating to grant of House Building Advances was 
centralised in the Ministry of Works and Housing, the 
Ministry issued only approvals to the grant of advance. 
Such approvals, when conveyed in the second half of the 
year, were likely to be acted. upon by the concerned 
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Ministries/Departments in tbe following· year in the C3se 
of construction as various legal formalities had to be gone 
through before the 1st instalment was released and second 
and subsequent instalments were released at various stages 
of a construction spread over a period of time. This p i~ 

tion has been accepted in the HBA Rules also as recovery 
i~ commenced after the completion of the house or 18 
months from the release of the 1st instalment for cons-
truction. The Ministry of Works and Housing had accord-
ed approvals to the grant of HBA in excess of the actual 
grant on the normal assumption that actual expenditure 
would be incurred during the subsequent years. How-
ever, with the Ministries sanctioning house building ad-
vances for purchase of ready-built flats and construction 
in a large number of cases, the anticipation made by the 
Ministry of Works and Housing that substantial amount 
of the advance approved would be actually pais! tn the 
subsequent year did not materiali~e and· the expenditure 
exceeded the budget grant. This is attributable mostly 
to the following factors: 

(i) Heavy drawals due to spurt in construction activity ·on 
account of easy availability of cement and other build-
ing materials. 

(ii) Allotment of large number of ready-built flats by the 
DDA and other Housing Societies! Agencies. 

(iii) Because of the factors at (i) above, the sanctJons issued 
during the previous years were also acted upon result-
ing in the fullest utilisation of the advance. 

To avoid recurrence of the situation ae; far as possible, the work 
relating to grant of house building advances was de centralised 
w.e.f. 1st April. 1978 and available funds are now placed at the dis-
posal of the Ministries/Departments fot grant of"house building 
advances to the employees under their control. To monitor the 
expenditure incurred by the various Ministries/Departments, a 
6-monthly return covering the period pril~ptember followed by 
3 bi-monthly returns have also been prescribed. The need to re-
gulate sanction of expenditure strictly within the limits of funds 
allocated has been impressed upon the· Ministries .. It is felt that 



15 

·'ith f'1ese steps, the variations between the final grant and t~e actual 
expenditure would be reduced to the minimum possible level. Copies 
of the orders issuej in this r~ ar  are enclosed." (not appended). 
2.16. The Committee note that an excess expenditure of lis. 21.79 

crores occurred under Grant No. 43-Loans to Government Servants, 
etc.. There wBS an excess 01£ as. 10.08 crores under this Grant dUring' 
the year 1976-77 also. The Committee were informed by the Minis-
try of Finance in June, 1979 that to avoid recurrence of such a situa-
tion as far as possible, the work relating to grant of house building 
advances was decentralised with effect from 1 A'pril, 1978 and that to 
monitor the expenditure incurred by the various Ministries/Depart-
ments one 6-monthly return covering the period April-September 
followed by 3 bi-monthly returns had also been prescribed. The 
need to regulate sanction of expenditure strictly within the limits 
of funds allocated had also been impressed upon the Ministries in 
October, 1978 and again in January, 1980. That the excess should 
persiSt even after decentralisation despite earlier recolDmendations 
of the Committee and the instructions issued by the Ministry of 
Finance would suggest that further steps are necessary to tighten-
up the existing monitoring system. The Committee would also like 
to have a specific report whether the periodical returns prescribed 
in this behalf were received regularly and in time and whether any 
follow-up action was taken thereon by the Budget Division of the 
Department of Economic Affairs in the Ministry of Finance. The 
Committee would impress upon the Ministry of Finance to ensure 
timely receipt from other Ministries/Departments of the returns 
prescribed in respect of House Building Advances for timely and 
meaningful review of the position as also to consider the desirability 
of prescribing similar returns in respect of Festival Advances and 
other Advances in which bulk of the excess occurred in 1978-79 
(Rs. 23.08 crores). 

2.17. The Committee are positive that this is a case of avoidable 
excess expenditure and the Ministry ought to have contained it 
within the final allocation. The Committee, therefore, view with 
seriousness that excess expenditure should have occurred on this 
account even after obtaining a substantial supplementary provision 
of over Rs. 55 crores and would like to have fuller clarification why 
it was not possible for the Ministry to keep the payments in con-
formity with the allocated provisions. The Committee are of the 
view that unless there are extra-ordinary developments aftt'r the 
presentation of the original estimates eJg., floods and other natural 
calamities, supplementary provision should, as far as possible, be 
avoided under this head. 
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, Ministry of Works and Housin, 

2.1'8. Grant No. 90-Public Works. 

Revenue Section 

j  - - .• ' 

--------------------------Voted expenditure' 
-_._-----" -----
Original. 

Supplementary Gl'ant 

Final Granl 

Actual e p~ iture . 

EXCCM -_ ... _--------_._--_. __ ._---

Rupet:l 

77,!lII,!l5.000 

8,77..t6.000 
8:,,99.71,000 
8U.l8.!l4.254, 

1,118,53.1154, 

2.19. In a note furnished to the Committee, explaining the reasons 
for the excess, the Ministry of Works and Housing have stated as 
follows: . 

"This excess was mainly as a result of an excess oms. 3.55 
crores under the head A-Public Works. A. 7-Suspense, 
A. 7(1)-StoCk. (the actualf expenditUl"e under this-head 
being Rs. 26.57 crores as against the sanctioned provision 
of Rs. 23.02 crores), partly counterbalanced by savings 
under other heads of the Grant. 

A provision of Rs. 18.50 crores was made in the Budget 1978-
79 under the head A. 7 (1) -Stock for the acquisition of 
building material, e.g. cement and steel, etc. for construc-
tion of office and residential accommodation by the CPWD. 
The estimate of expenditure on this account went up 
owing to the CPWDhaving undertaken the Construction 
of 20,000 residential quarters for Government employees 
and two-roomed Hostel accommodation at Lodhi Road in 
New Delhi in connection with the UNlDO Conference held 
in January/February 1980, based on the revised require-
ments worked out in 1979, a Supplementary Grant of 
Rs. 4,52 crores was o':ltained in March, 1979. However. 
owing to the rise in the prices of cement, steel and other 
building material, the actual requirement turned out to 
be much larger. Moreover the full position about the 
inter-divisional transfers of stock (see para below) was 
not precisely known at the time of obtaining the Supple-
mentary Grant which consequently proved to be insuffi-
cient resulting in the excess. 

Under the existing accounting procedure, transactions in res-
pect of stock get reflected a number of times in the ac. 
counts owing to the multipliCity of the number of inter-



divisional transfers of stock, a factor which als'O contri-
butes to the excess. As mentioned in para 4 of this Mi-
nistry's note (seeking regularisation of the· excess in 
Grant No. 95-Public Works for 1977-78) forwarded to the 
Lok Sabha Secretariat under the Ministry of Finance 
O.M. No. F. 4 (3)-B (SC)179 dated 29 May, 1979 pursuant 
to the recommendations made by the PAC in their 104th 
Report (6th Lok Sabha) a Committee consisting of a 
Superintending Engineer of the Central Public Works 
Department and the Controller of Accounts of the Minis-
try had been set up in November, 1978. The suggestions 
made by the Committee in its report submitted on 2 April, 
1979, are being considered by an "Empowered Committee'" 
of the Ministry set up on 16 July, 1979. A final decision 
in the matter is expected to be taken soon in conS'Ultation 
with the Controller General of Accounts and the Comptrol-
ler and Auditor General of India. 

In view of the circumstances explained above, the net excess 
of Rs 1,28,53,254 over the Voted Grant may kindly be 
recommended for regularisation oy Parliament under 
Article 115 (1) (b) of the Constitution of India." 

2.20. In anotner note*furnished at Committee's instance in 
September, 1980, the Ministry of Works and Housing have stated: 

"The Committee submitted its Report, in April, 1979, which 
was examined by an Empowered Committee, comprising 
JS(W), JS(F), DG(W) , Joint Controller General of Ac-
counts of Ministry of Finance and Director (Budget Divi-
sion), Ministry of Finance. The Empowered Committee 
remitted certain issues for elaboration, to the earlier 
Committee, which submitted its supplementary report 
dated 7th January, 1980 and a final report dated 17th 
January, 1980. The Empowered Committee later submit-
ted its conclusionsldecision to this Ministry, which, 
after Considering the entire matter in depth, sent 
a proposal to the C&AG through the Ministry of 
Finance (Department of Economic Affairs) on 27th May, 
1980 for adoption of a revised accounting procedure in I)ne 
of the Zones of CPWD. 

Though no formal reply /intimation has yet been received 
from the Ministry of. Finance C&AG, it has been infor-
mally learnt that this Ministry's proposals are presently 
under active consideration of the C&AG." -_ .•....... _._-_ .. _.------_ .. _._---_._----------

"'Not vetted in Audit. 



2.21. The Committee find that an excess expenditure of Rs. J .29 
crores was incurred under the head "A-Public Works. A.7-Sus-
pense, A.7(i)-Stock". The actual expenditure under this head was 
as... 26.57 crores, against the sanctioned provision of Rs. 23.02 crorl'S, 
partly counterbalanced by savings under otber heads of the Grant. 
In other words, but for savings, the real excess would have been to 
the tune of Rs. 3.55 crores.' The gross excess of Rs. 3.55 crores 
works out to 15.42 per cellt of the fin'll Grant of Rs. 23.02 crores. 
As in the past, the existing accounting procedure whereby transac-
tions in respect of stock get reflected a number of times in the 
accounts owing to the multiplicity or the number of inter-divisional 
transfers of stock, has inter alia, been ascribed as a contributory 
factor to the ex'Cess. The Committee were earlier (May 1980) in-
formed that the suggestions made by a study team in its Report 
submitted on 2 April, 1979 were being considered by an Empowered 
Committee of the Ministry of Works and Housing set up on 16th 
July, 1979. From the information furnished! now (September 1980) 
at the Committee's instance, they find that the F..mpowered earn .. 
mittee has since submitted its conclusions/ decisions to the Ministry 
of Works and Housing, which sent a proposal to the Comptroller 
and Auditor General through the Ministry of Finance on 21th May, 
1980 for adoption of a revised accounting procedure in one of the 
zones (if Central Public Works Department. It is stated that the 
Ministry's proposal is presently uiDd,er consideration of the Comp-
troller and Auditor General of India. The Committee trust that the 
proposal would be pursued to its logical conclusion and that finality 
would soon be reached in this important procedural matter, RO that 
the excesses persisting over the years under the Graot "Public 
Works" may be brought under better control." 

2.22. Grant No. 92-Housing and Urban Development 

Revenue Section 

Voted/Charged Expellditlln 

ri i ~  p~~ p ti  

up lem~ tar  Ap?ro;>:iatio" 

Final Ap?ropriatio'l . 

Actual Exp=ndit\lre . 

ExcelS 

69,57,000 

3.32,000 
72,IIg,ooo 

77,77,546 

4,88,546* 

-The excess under this Grant as per the AppropriatIon Accounts 
is Rs .• ,88,546 and included an amount of Rs. 4,83.867 wrongly booked 
as "charged expenditure". Had this amount been correctly classil 
fled as "Voted", the actual excess would  have baen Rs. 4,6'79. 
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2.23. In a note, explaining the reasons for the excess expenditure, 
the Ministry of Works and Housing have stated: 

Chargtd 

" ..... This excess is mainly on account of on excess of Rs. 5.62 
lakhs under the head A. 3-Government Residential Build-
ings. A. 3 (3) -Maintenance and Repairs-A. 3 (3)  (1) -Ordi-
nary Repairs (the actual expenditure booked under this 
head being Rs. 25.34 lakhs against the sanctioned appro-
priation of Ro::;. 19.72 lakhs). 

On detailej scrutiny after the printing of the Appropriation 
Accounts for 1978-79, it was noticed that an expenditure 
of Rs. 4,83,867 under the head "283-A. Housing A-3-Gov-
ernment Residential Buildings-A. 3(3) Maintenance and 
Repairs. A3(3) (1) Ordinary Repairs" had been erron2-
ouly classified in the finalised accounts under "Charged" 
instead of as "Voted" expenditure. Had the amount been 
booked correctly, the total expenditure in the 'Revenue'. 

Section Of the Grant would be: 

Sanctioned 
Provision 

Actual Excess (+) 
Expt'nrHtl1re Savings(-) 

Origil\al 

Supplementary ~, 9  (+ ) .... 679 

VDIe" 
Original 

Supplementary 

I ;;,49.86.000 

1,15.B9,ooO 16,65.75.000 16,2 •• 83.631 (-)4-0.91,369 

.--------------------
This small excess of Rs. 4.679 in the Charged portion is due 
to unavoidable additional repairs which had to be carried 
out urgently. 

The reasons for the non-detection of the above misclassiftca-
tion in the accounts before printing of the Appropriation 
Accounts are being investigated and appropriate remejial 
measures will be taken to avoid its recurrence in future. 

In view of the ci~um ta ce  explained above, the net excess 
ot Rs. 4,679 in the Charged portion of the Grant may 
kindly be recommended for regularisation by Par:iament 
under Arlicle 115 (1) of the Censtitution ef IRMa." 
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2.24. The Committee observe that an expenditure of Rs. 4." lakhs 
under tbe head "283-A. Housing. A·3-Government Residential build-
ings-A.3(3). Maintenance and Repairis. A.3(3)(1) Ordinary Repairs" 
had been erroneously classified in the finalised Appropriation 
Accounts for 1978·79 under "Charged" instead of as "Voted" expendi· 
ture. Had the amount been booked correctly, the actual excess under 
Revenue Section of the Charged Appropriation would have been 
Rs. 4,679. The Committee have, however, been informed that the 
reasons for non-detection of the above misclassification in the accounts 
before printing of the Appropriation Accounts are being investigated 
and appropriate remedial measures will be taken to avoid its recur-
rence in future. The Committee desire that responsibility, parti-
cularly at the supervisory level, should be fixed for this lapse, with 
a view to take appropriate action. The Committee would await a 
further report in this regartl _ 

2.25. The Committee would like to be apprised whether the circum-
stances in which the misclasSification in the accounts rJ!mained 
undetected, have since been investigated and also what remedial 
measures have been taken to avoid recurrence of such mistAkes. 
They would like to have a specific report in this regard. 

APPROPRIATION ACCOUNTS (RAILWAYS) 1978-79 

2.26. During the year 1978-79, the actual expenditure under the 
grants and  appropriations administered by the Ministry of Railways 
(Railway Board) exceeded the sanctioned allocation in four Voted 
Grants. The eXCE!'3S expenditure during the year 1978-79 aggregated 
to Rs. 13.03 crores, as against Rs. 41.36 crores in 1977-78 and Rs. 67. e7 
crores in 1976-77, and occurred under the ~ ll i  Grants: 

81. Name of Granl 
No. 

Final 
Grant 
Rs. 

Actual Ex-
penditure 
~  

------.-.. _-----------_._---
I. Grant No. 14 Construction 
of New-LinMi-Capital & 
Deprecialion RoeI'Ve Fund 67,80,17,000 

2. Grant No. 16--Pensionary 
C ar ~ Pe i  Fund . 56,03,05,000 

3. Grant No. 17-Repayment of 
Loans from • e~ral R .. v-
(.nu('s and interest thereon 
Devclr.pmenl Fund • 8,58,79,000 

4. Grant No. 'B-Appropriation 
10 Development Fund • 31,78,23,000 

Total: 

70,611,01,660 

63,19,31,776 

8,73,92,7113 

34,67,68,892 

177.3"1,95,051 

Excess 

2,79.24,770• 

7,16,26,776 

15,13,723 

2,B9,45,8911 

Percent-
age of 
Variation 

4.12 

Ill. 78 

1.76 

9.11 

---.-.-
13.00,11,161 ,-_._--------

• An exce!lS {:xpenditUll' of Rs. 2,81,84,660 had been I c le ct~  in the relevant Apro-
priation AccoUllta. After taking into account the misclaJllliflCation between Grallts, the 
real excess to be l'cgulari,cu works out  to lu. 2,79,24,770, 
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2.21. The following table indicates the excess expenditure re-
corded· under various Voted Grants/Charged Appropriations cturing 
the years 1969·70 to 19'7'8·79: 

Year 

-------. -----
No. of Grants and 
Appropriations 
wherem excea 
occurred 

Amount of 
Expenditure 
(Rupees in crores) 

-----------.-------------------- ~  _._--
.969-70 6 2·35 

197°-71 4 0.22 

1971-72 10 46.iu 

1972-73 5 10.21 

1973-74 

19;4-75 6 17.96 

19 ~ . . 13 85.79 

1976-77 7 67.67 

1977-78 6 4-1.36 

1978-79 .. 13.00 

~ -------- -.----------. -... 

2.28. In a note furnished to the Committee on 3-5-1980, explain-
ing reasons for ~ e excess expenditure, the Ministry of Railways 
(Railway Board) have, inter alia, stated: 

"During the year 1978-79, there was an overall saving of 
Rs. 282.33 crores over the final grants and appropriations 
resulting from an aggregate saving of Rs. 295.36 crores 
under 17 grants and all the 12 appropriations and an 
aggregate excess of Rs. 13.03 crores under 4 grants. There 
was no variation under 2 grants namely Grant No. 11-
Appropriation to Depreciation Reserve Fund and Grant 
No. l1A-Appropriation to Pension Fund. The amount of 
excess in each of the four grants has been shown in para 
7 of the Report of the Comptroller and Auditor General 
of India for the year 1978-79-Union Government (Rail-
ways) as also in para 33 of the Appropriation Accounts of 
Railways in India for the year 1978-79 Part-I-Review . 

. The excesses under. the 4 grants are explained in the attached 
detailed note. 

As the excesses to be regularised by Parliament are to take 
into account the effect of misclassifications also (repro-
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duced below) the detailed note shows (a) figures ot ex-
~e e  as printed in the above mentioned two publications 
and (b) figures of real excesses after taking into account 
the effect of the misclassifications. 

The Public Accounts Committee are requested to recommend 
the regularisation of the excess by Parliament in the 
manner prescribed under Article 115 of the Constitution 
of India. 

It may be submitted that every care is taken (a) to assess 
the expenditure under various grant!appropriations as 
precisely as possible and (b) to obtain supplementary 
allotments, where necessary, so that the excesses are 
avoided to the maximum extent possible." 

G1'4nt No. 14-Construction oj new lines-Capital and Depreciation 
ReseTtle Fund. 

This grant deals with expenditure on the construction of new 
lines etc. ' 

A grant of Rs. 65.70 crores was obtained in the Budget for the 
CO:lstruction of new lines. Two Supplementary grants 
aggregating to Rs. 2.10 crores, were obtained (Rs. 0.60 
crores in November, 1978 and Rs. 1.50 crores in March, 
1979). 

The excess of Rs. 2.82 crores occurred mainly due to accele-
rated progress on certain works on Southern Railway 
(Rs. 1.77 crores) and consequently procurement of more 
material and more payments to contractors (Rs. 9.97 
crores) and aggregate of minor excesses (Rs. 0.26 crore) 
partly (Rs. 0.18 crore) . 

The excess works out to 4.16 per cent over the final grant. 

There was misclassification amounting to Rs. 2,59,890 as brought 
out in Annexure 'A' 'Uld 'B' (cf. Appendix VIII) and the 
excess requiring reguarlisation, therefore, is Rs. 2,79,24,770. 

Grant No. 16-Pensionary Cha1'ges-Pension Fund 

This grant deals with the payment of Pensionery charges to 
the Railway Staff covered by the Pension benefits. 

A grant of Rs. 46.23 crares was obtained in the Budget for 
meeting the payment expected to be made to the staff, 
who retired from Railway service under the Pensionary 
form of retirement benefits. Supplementary grant of 
Rs. 9.80 crores was obtained in March, 1979 for meeting the 
anticipated increased payments. 



The excess of Rs. 7.16 crores occurred mainly due te a&. 
debita than anticipated received from Civil Accounba 
Offices (Rs. 6.06 crores) and finalisation of a larger num-
ber of family pension and commuted pension cases 
(Rs. 1.10 crores). 

The excess works out to 12.78jf, over the final grant. 

There was on misclassification relating to this grant and 
excess requiring regularisation, therefore, is Rs. 7,16,26,776. 

Ch-ant No. 17-Repayment of loans from General Revenue and interest 
thereon-Development Fund 

This grant deals with repayment of loans taken temporarily 
from General Revenues to finance the Railway Develop-
ment Fund in accordance with recommendations of the 
Railway Convention Committee, 1954, which were also 
endorsed wbsequently by Railway Convention Com-
mittees-1960. 1965 and 1971. 

A grant of Rs. 8.54 cror::5 was obtained in fne Budget for the 
purpose. A supplementary grant of Rs. 0.05 crores was 
obtained in March, 1979 to cover the increased interest 
payments to General Revenues on account of more loan 
to be taken due to non-materialisation of the antieipated 
surplus and partly due to increase in rate of interest from 
5.60 per cent to 5.6..':J per cent for 1978-79. 

The excess of Rs. 0.15 crore wa'3 due to non-provision for pay-
ment ~ interest for half year in respect of loans obtain-
eri during the year. 

The excess works out to 1.76 per cent of the final grant. 

There was no misclassification relating to this grant and the 
excess requiring regularisation, therefore, is Rs. 15,13,723. 

Grant No, 18-Appropriatlion to Development Fund 

This grant e~  with appropriation to Development Fund out 
of surplus for the year. 

In the Budget Estimate an amount of Rs. 31.78 crores was 
provided for appropriation to the Development Fund out 
of anticipated revenue surplus of Rs. 65.43 crores. How-
ever, the actual revenue surplus was Rs. 36.66 crores 
(including an amount of Rs. 8.28 crores) on acount of 
various reliefs granted by the Railway Convention Com-
mittee (1977). Consequently, Appropriation to Develop-
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ment Fund was increased to Rs. 34.68 crores, resulting in 
excess over the grant. 

The excess works out to 9.11 per cent of the final grant. 

There was no misc1assificati'on relating to the grant and the 
excess requiring regularisation, therefore, is 
Rs. 2,89,45,692." 

2.29. It is seen from the Explanatory Note furnished by the 
Ministry of Railways that out of 4 Voted Grants in which excess 
expenditure had occurred during the year 1978-79, there was mis-
classification [amounting to Rs. 2.60 lakhs (approx.)] in respect of 
Grant No. 14-Construction of New lines-Capital and Depreciation 
Reserve Fund. 

2.30. M.isclassifications had been noticed in the Appropriation 
Accounts for the years 1974-75, 1975-76 and 1976-77. Commenting 
on such misclassifications, the Public Accounts Committee (19"18-79) 
had, in paragraphs 2.18 and 2.19 of their 87th Report ('Sixth Lok 
Sabha) observed in this connection as under: 

"2.18. The Committee are concerned to note that during the 
year 1976-77, there have been misclassifications under 
Grant No. 7-RevenuE>-Ordinary Working Expenses-Ope-
ration (Fuel). In the case of Grant No.9, the gross 
amount involved, exceeded rupees one laRo. The Com-
mittee have been infprmed by the Ministry in March, 1978 
that the earlier recommendations of the P.A.C. contained 
in their 38th Report (Sixth Lok Sabha) have been brought 
to the notice of the General managers of the Zonal Rail-
ways, Production Unit'3 and Metropolitan Transport Pro-
jects (Railways), for a thorough scrutiny of the reasons 
for the deterioration in the position and for exercising an 
effective reconciliation Of the subsidiary books with the 
general books from time to time in order to eliminate the 
chances of any misclassification remaining undetected and 
unadjusted at the close of accountB for the year. 

2.19. As such misc1assifications vitiate sound budgetary control, 
the Committee take a serious view of the recurrence of 
misc1assifications, and desire that positive instructions 
should be issued by the Railway Administration to the 
effect that effective reconciliation of subsidiary book'S with 
general books should be attended to promptly, every 
month, so that rectification of erroneous adjustments andl 
or misc1assifications, if any, detected is effected in time, 
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thereby eliminating altogether chances of· such misclassi-
fications. 

2.31. In their Action Taken Note dated 17 November, 1978 furni-
shed to the Committee !in response to the above observations, the 
Ministry of Railways (Railway Board) had stated: 

"In continuation of the circular letter issued by this Ministry 
to the General Managers, vide letter No. 76-App/7-2/75-76 
dated 27-1-78, relating to misclassifications detected in the 
Appropriation Accounts for the year 1975-76, a further 
directive has been issued to the General Managers, All 
Indian Railways Production Units and M.T.!'3 (Metropoli-
tan Transport Projects) for carrying out review of expen-
diture and effective reconciliation of the subsidiary books 
with general books from month to month so that any mis-
classification or mistake detected as a result Of this monthly 
review and reconciliation, is. set right at the end of each 
month. This would help !in avoiding any item of mis-
classificatioJlo3/mistake remaining undetected and unadjust-
ed at the close of the year's account. 

The General Managers have also been directed to examine 
each of the items of misclassification and mistake as listed 
in the printed Annexure-J-Statement of important mis-
classifications and mistakes for the year 1976-77, with a 
view to brining out (a) reas'ons for each miscl8t3sification, 
(b) reason why it could not be detected and set right in 
year's accounts and (c) staff responsibility for the failure, 
if any." 

2.32. The final Grant (No. 16) relating to Pensionary Charges--
Pension Fund, administered by the Ministry of Railways (Railway 
Board) had been exceeded persistently in the past as well. The fol-
lowing table indicates the excesses that occurred under this Grant 
from 1975-76 onwards: 

Year 
..... _--._._------_._ .. _ ... __ ._----------

1975-76 
1976-77 
1977-78 

(Rupees in crores) 

Excess Expenditure 

4.22 
2.73 
4.30 ---------- - ---------_.------_.- ._-----_ .. __ ... _-- ----.---. -

2.33. The Committee note that of the excess of Rs. 2.82 crores 
under Grant No. 14-Construction of new Iines-Capital and Depre-
ciation Reserve Fund, a sum of Rs. 2.60 lakhs relating to other Grants 
was erroneously booked under Grant No. 14. The Committee had, 
in the past, expressed concern about significant misclassifications that 
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eetu1TeCl ill eertain Grants and desired It.ailway Administrat10n to 
issue instfudionsr towvd5 PJ'OIIlpt aDd effective reconciliation of 
subsidiary books with general books every month for rectification 
of errors so detected, thereby eliminating altogether chances of mis-
classifications. The Committee were informed that a fUrther direc-
tive had been issued to the General Managers of Zonal Railways. 
Production Unito; and Metropolitan Transport Projects (Railways) 
for carrying out review of expenditure and reconciliation from month 
to month. Since mis-classification vitiate budgetary control, the 
Committee desire that the existing procedures should be further 
tightened up and responsibility particularly at the supervisory level 
should be fixed and aetion taken intimated to the Committee. 

2.34. The Committee find that during the year 1978·79, excess 
expenditure to the tune of Rs. 7.16 cr r~ had been incurred under 
Grant No. IS-Pensionary Charges-Pension Fund. Earlier also, 
there was excess expenditure of Rs. 4.30 crores in 1977-78, Rs. 2.73 
crores in 1976-77 and as. 4.22 crores in 1975·76 \Dlder this Grant. The 
excess of Its.. 7.16 crores during 1978-79 represents 12.78 per c'ent. of 
the final Grant. Bulk of it, i.e. Rs. 6.06 crores is attributed to receipt 
of more debits than anticipated from Civil Accounts Office'S; excess 
of Rs. 1.10 crores occurred mainly due to finatisation of a larger 
number of family pension and commuted pension cases. The Com-
mittee are firmly of the view that much of the expenditure could 
have been foreseen and adequately provided for at least at the time 
of obtaining Supplementary Grant in March, 1979. gince there was 
usually no element of uncertainty or unforseeability in the outgo 
on pensions and drawal of commuted value of pension by pensioners, 
the magnitude of entitlements should be easily a<icertainable. 

2.35 As the cases of excesses under the head "Pell!\ion'JrY 
Charges" are substantially on the increase, the Committee would 
like the Ministry of Railways to examine whether there are any 
inherent defects in the existing procedure, so as to bkc remedial 
measurels for ensuring that adequate provision is made at least at the 
Revised Estimates stage for meeting the pensionary charges. 

APPROPRIATION ACCOUNTS (DEFENCE SERVICES) -1978-79. 

Ministry of Defence 

2.36. Grant No. 24-Capital outlay on Defence Services. 
- -_ ... -"-----..... ~  . --- - . ,-"'" . . .--.. ,.. ---

Chlrl1""rl "xpcTldit .. r~ 
---_. - ~ ----- -..... . 

Origirn 1 App:op -iati'l:l 

S'lJ);Jlcmcntary pl r ~ 'iatioTl 

Telal 1\ pprop 'iatio:l 

Actual F.xpenditure 

Excf'Sl 

31',00,000 

IIl.on,non 

48,00,000 

49.35,161 

1.(15,1 f 1 
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2.37. In a note explaining the reasons tor the excess expenditure; 
"the Mfuistry of Defence have, inter alia, stated: 

~

"As mentioned above, the compiled accounts show an exce81 
of Rs. 1,85,161 over the sanctioned Appropriations. How-
ever, two cases Of misclassification of expenditure have 
since come to notice. In one case, a sum of Rs. 1,79,625 
was erroneously booked as Voted instead of as Charged. 
In the other case, an expenditure of Rs. 59,438 which was 
to be booked as Voted, was erroneously adjusted as Charg-
ed. The circumstances under which the3e two cases of 
rnisclassification had occurred are being looked into in con-
sultation with the CGDA for such remedial measures as 
may be considered appropriate. After taking into account 
the effect of these misclassifications, the actual excess over 
the Final Appropriation works out to Rs. 3,05,348 requiring 
regularisation. 

The excess of Rs. 3,05,348 occurred mainly under Sub-heads 
A. 1 Army and A.3-Air Force! due to more payments than 
anticipated in satisfaction Of court decrees/arbitration 
awards, partly counterbalanced by savings under other 
heads. Such payments, by their very nature, cannot be 
foreseen predsely and provided for. 

In the circumstances explained above, the excess of Rs. 3,05,348 
over the sanctioned appropriation may kindly be recom-
mended for regularisation by P~liame t under Article 
115(1) (b) of the Constitution." 

2.38. The Committee observe that apart from the excess expendi-
-ture of Rs. 1.85 lakhs shown in the compiled Appropriation c~ 

counts, two cases of misc1assifications involving Rs. 2.39. takhs were 
-detected and after taking into account the etlect of these misclassl-
fications, the actual excess over final Appropriation works out to 
Rs. 3.05 takhs. In one case, a sum of Rs. 1.80 lakhs was erroneously 
booked as "Voted" instead of as "Charged" and in the other case, an 
expenditure Of Rs. 0.59 lakh which waS to be booked as "Voted" was 
erroneously adjusted as "Charged". 'l1le Committee have been in-
fonned that the circumstances under which these two cases of mis-
ela~i ieati  had occurred are being looked into in consultation with 
the Controller General of Defence Accounts for such remedial 
measures as may be considered appropriate. 

The Committee would like to be apprised urgently of the out-
«ome of investigation made into these cases of miselassification8 and 

1878 L.S.-3. 
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t1eaire fixation of responsibility particularly at the supervisory level,.. 
fer appropriate action.. They would also like to he apprised of the 
steris taken to avoid recurrence Of such patent mistakes. 

It has further been stated that the excess of as. 3.05 lakhs (after-
taking into account the misclassifications) occurred due to more pay-
ments than anticipated in satisfaction of court decrees. The Com-
mittee would like to know whether the payment .. came to be known 
before or after tbe supplementary grant was submitted. 

2.39. Subject to the above observations contained in the preced-
ing paragraphs of this Report, the Committee recommend that the 
excess expenditure referred to in paragraph 2.1 of the Report be· 
regularised in the manner prescribed in Article 115(1)(b) of the· 
Constitution of India. ,. 

NEW DELHI; 

October 17, 1980. 

AsVfna-25:T902 a a ~ 

CHANDRAJIT YADAV; 
Chairman,. 

Public Aocounts Committee_ 
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· . APPENDIX I 

MINlSTRY OF FINANCE 

[Department of Economic Affairs] 

Grant No. 39-Pensions. 

-..... ( .... --------.. --.-.. ~ 

Jlewaue Sectiun (Vllled) 

---'--'-' ---:------.----------
0riPnal Grant 

Supplementary Grant 

"iDa! GraDt 

Actual Expenditure 

Bacas 

44,SO.-.ooe 

5°,52.45.538 

6,02,45,538 

~ ~ .. '¥'- ~ ,

Against the final Grant Of Rs. 44,50,00,000, the actual expenditure 
amounted to Rs. 50,52,45,538, resulting in an excess of Rs. 6,02,45,538. 
This excess of a little over Rs. 6 crores occurred mainly under the 
following heads of the Grant:-

---_ . .- ~  ----------_ ... _ .. ,_._------
HImel 

A. Pension and oiher Retirement Benefit. : 

I.A. I. Superannuation and etirem~ l A11owOlI1t'c. 

A. t(I). Ordinary Pcn.siollll 

II.A. 2. Commuted Value of PensiON! : 

A.2(1). Ordinary Pensions 

ULA ..... Gratuities 

IV. A.5. Family PCIllIiom 

C. Social Security and Welfare 

C. J. Other Soc ial Security and Welfare Programmell: 

".C.I.(3). Cenltal GovernnlC'Dt Employeca' In.turance 
SChCOlC ••...• 

(In crorell of lU.) 

Sanctioned Actual EXceM 
provision .t"xpendi. 

ture 

0·90 

TOTAL 



The above excess were partly offset by savings under the other--
..• ub-beads of the Grant, viz. A. 2.-Commuted Value of Pensions-
.A. 2 (2) -Central Share of State Pensions-provision RI. 30 lakhs; ex-
penditure Rs. 5.44 lakhs, and A. 9-Pensions to Legislators-provisioll 
Rs. 100 lakhs; expenditure Rs. 23.05 lakhs. 

2. The excesses under the heads I to IV abQve are mainly attri-
butable to larger payments of pensionary benefits than anticipated 
and debits on account of payments of pen'Sionary benefits througll 
public sector banks having turned out larger than anticipated. 

3. The excess under the bead mentioned 8t V above was mainly 
. due to post-budget decision to adjust the transactions relating to Rail-
ways in respect of the Central Government Employees' Insurance 
c er ~ in civil accounts. 

4. While the Grant is controlled by the Ministry of Finance, pe ~ 

,ion payments are made by a large number of treasuries all over the 
country (rendering accounts to the State Accountants General) the 
public sector banks and the Pay and Accounts Offices under the 
departmentalised accounting set up. The quantum of actual pay-
menis depends on the number of retirements, requests for commuta-
tion of pensions, deaths of pensioners, etc. It is for these re~ l i 

that accurate and precise estimation becomes difficult. The estimates 
furnished by the Accountants General and the Pay and Accounts 
Officers are based on trend of actuals and even estimating authori-
1i(!t3 find it difficult to make an aecurate estimate. In several cases, 
there is a time lag when pension payments become due and the time 
cf actual payment. There are certain other factors, e.g. persons 
dying while in service, pensioners absorbed in Public Sector Under-
takings (most of whom opt for commutation of the entire pension) 
and those seeking voluntary retirement, etc., which cannot be fore-
seen either at the time of Budget formulation or later at the time of 
preparing Revised Estimates. All these factors build up an inherent 
imprecision in the estimation for the Pension Grant. 

5. In view of the circumstances explained above, the excess of 
Rs. 6,02,45,538 may kindly be recommended for regularisation by 
Parliament under article 115 (1) (b) of the Constitution Of India. 

6. This n'Ote has been seen by AucUt. 
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APPENOIX U 

MINISTRY OF FINANCE 

[Department of Economic Affairs (Budget Division)] 

Grant No. 43-Loans to Government Servants, etc. 

Capital SectiOl\ Voted (Figures in Rupeea) 

Original Grant 

Supplementary Grant 

Final Grant 

Actual Expenditure 

Excca 

.. 

70,00,00,000' 

1,25,51,00,000' 

1, ~9 ~, 8 

!lI,7R,fi9.418 

The original grant of Rs. 70 crores was augmented to Rs. 125.51 
crores by a Supplementary Grant of Rs. 55.51 cr r ~  obtained in 
March, 1979. Against this, the actual expenditure amounted to 
Rs. 1,47,29,69,418, resulting in an excess of Rs. 21,78,69,418. The ex-
cess of Rs. 21.79 ~r re  occurred mainly under the follo'Uing Heads:-

(IN. crores of Rs.) 

AA-Loans to Government servants, etc: 

AA. I-House Building Advances 1.72 

AA. 4-Festival Advances 6.96 

A ~t er Advances 16.12 

TOTA'L •. " 24.80 

The above excess of Rs. 24.80,crores was partly offset by savings 
in provisions for advances for purchase of motor and other convey-
ances. 

2. AA. I-House Building Advances: 

The power to sanction House Building Advances to Central Gov-
ernment employees was decentralised and delegated to individual 

34 
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~pa rtme t  with eftect from 1st April, 19'78. n. __ 
... mainly occurred in the ltfinistry ot C~u icati  (PIrT Dep-
artment) due to larger payments of advances towards the close of 
the year, than provided for. It was not found possib1etQ deny pay-
ment of house building advances already committed, 86 such a COUfS(t 
W'ould have caused monetary loss and financial hardship to the em-
plQyeea, apart from causing administrative problems to the Depart-
ment. 

3. AA. 4-Festival Advances 

The qua."1tum of festival  advances payable to individual emplo-
yees was i'ncreased from Rs. 100 to Rs. 200 in August, 1978. The 
provision under this head was, on this account, augmented by Rs. 9 ~ 

crores by a Supplementary Grant obtained in March, 1979. In view, 
however, of the increase in the number Of requests from the emplo-
yees towards the close of the financial year, even the augmented pro-
vision proved lnadequate, leading to excess. 

4. AA. 5-Other Advances. 

The provision under this head is mainly for advances to Govern-
ment employees for providing relief to those whose properties are 
severely damaged by natural calamities. Owing to heavy floods and 
cyclones in various parts Of the country during 1978-79, the prOvision 
under this head was augmented by Rs. 44.78 crores by a Supplemen-
tary Grant obtained in March, 1979. The requests for advances, 
however far exceeded the anticipations and the augmented provi-
sion also proved inadequate, leading to the excess. 

5. It may be mentioned in this connection that the Grant "Loans 
to Government Servants etc," is a composite Grant, which includes 
provision for catering to the needs at oyer 3 million Central Govern-
ment employees, including Defence, Posts and Telegraphs and Rail-
ways, with their field formations scattered allover the country. Pro-
vision for various types of advances to the Government employees 
is necessarily based on the requirements intimated by the various 
Mini'ib1es/Departments of the Government, who, in turn, depend on 
their field-formations for the estimates of their requirements. Ins-
tructions have. however, since been issued in this Ministry's O.M. 
No. F2(107)-B(AC)/79 dated 5th January, 1980 (copy enclosed) to 
all the Ministries/Departments of the Government to ensure that the 
allocated provisions of funds are not exceeded and excesses over the 
budgeted grant avoided in future. 

6. The recommendations of the PAC is sought for the regularisa-
tion of this excess expenditure of Rs. 21,78,69,418 under article 111> 
(1) (b) Of the Constitution of India. 

7. This note has been vetted by Audit. 
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tCqpy.'Of 'O.M. WOo n(10743(AC)/79 dt. 5-1-1980 from Deptt. of !co. 
ftOrriic Mairs, Budget Division to An Ministries/Departments ~ 
Government of India .etc. 

:Subject: Control f?i ~e itu e . 

.Rule 71 .of the General Financial Rules enjoinlll that no expendi-
,ture shall be .incurred which may have the effect 'Of exceeding the 
total grant or appropriation authorised by Parliament by law tor a 
.i'maRcialyear, except after 'Obtaining a Supplementary Grant 01' 
. Appropriati'On, etc. Further, in tenm of the Government of 
"India Decision No. (1) ;below the aforesald rule, a subordinate authn-
,rity incurring the expenaiture will be responsible for seeing that the 
allotment, placed at its disposal is not exceeded and, where any ex-
,'cess o\ler the 8ll0tment is apprehended, for ~btai i  additional 
al.etment, befere incu.rring the excess expenditure. 

2. Funds to meet advances to Central Government employees. 
including house building advances, conveyance advances" festival 
advances etc. are provided in a Composite Grant 'loans to govern-
. ment servants' controlled by this Ministry and specific allotments 
aTe . placed at the disposal of various Ministries/Departments of the 
Central G'Overnment whe, in tum, allot funds to their various field 
"formations ·t'O enable them t'O meet the expenditure on advances. It 
is n'Oticed frem the Appropriation Accounts for 1978-79 in respect of 
Grant Ne. 43--Loans to Government Servants, received from the Con-
1rallet, of Accounts, -that there is a huge excess ,of "expenditure over 
the Grant and that several Ministries/Departments and their field 
formations have exceeded the allotments placed at their disposal. 
Some of them have attributed the excess te 'larger number of appli-
'cants', etc., without explaining why the expenditure could not be 
contained within the all'Otment placed at their disp'Osal. This has 
caused a lot of embarrassment to this Ministry, wh'O would eventually 
have to go t'O the Public Accounts C'Ommittee with a note seeking 
their rec'Ommendation ror regularisation Of the excess. 

3. The Ministry 'Of Agriculture and Irrigatien etc. are, therefore, 
requested kindly to" ensure that, hencef'Orth, commencing fr'Om 1979-
80 onwards, they restrict the expenditure under the vari'Ous sub-
'heads of the Grant, strictly t'O the allotments placed at 4'1eir disposal, 
'and on no acc'Ount exceed the all'OCated provisi'Ons with'Out the prior 
,concurrence of the Budget Division 'Of this Ministry. Suitable imt-
'ructions in this regard may als'O kindly be issued te field formations 
"tie avoid repefition of the excesses menti'Oned above. 

'4. Recelpt 'Of"'this O.M. may kindly be acknowledged. 

Sd'/ M. K. JAIN, 
Ii , , . Deputy Secretary to the Govt. of India. 
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MINISTRY OF HOME AFFAIRS 

Grant No. 53-Delhi 

----------------
Revenue Section 

(Charged) 

Original Appropriation 

Supplementary Appropriation 

Final p~ati  

Actual Expenditure 

Excess 

(Figures in Rupees) 

62,86,080 

62,86,000 

63,59,407 

73,407 

--------------------------

.' 

Against the final Appropriation of Rs. 62,86,000, the actual 
expenditure amounted to Rs. 63,59,047, resulting in an exceSs ol. 
Rs. 73,047. This excess is the net result of excesses and savings 
under various heads of the Appropriation and occurred mainly 
under the head ''B.-Social and Community Services-B.1.-Secretariat-
Social and Community Services-B.I(l). Secretariat-B.1(1) (4)-
Land and Building Department". The excess was due to belated 
decision to adjust payments of arbitral awards in land acquisition 
cases as 'Charged' expenditure. As payments made in satisfaction 
of alI arbitral awards are not necessarily charged on the Consolidated 
Fund the precise nature o.f the arbitral awards In land acquisition 
cases had to be gone into in consultation with the Ministry of 
Law. Pending Law Ministry's advice which became available in 
April, 1979 after the close of the financial year, funds were provided 
by re-appropriation for this purpose on the voted side which. 
eventually remained un-utilised. 

2. In view of the circumstances explained above, the excess of 
Rs. 73,047 may kindly be recommended for regularisation by Parlia-
ment under article 115 (1) (b) of the Constitution of India. 

3. This note has been seen by Audit. 

37 



~  APPENDIX IV 

MINISTRY OF WORKS AND HOUS'ING 

Grant No. 9O-Public Works. 

Revenue Sections 
(Voted) 

Original Grant 

Supplementary Grant 

Final Grant 

Actual Expenditure 

Excess 

--_ ... __ ._---.-... _-

(Figures in Rupees) 

77 ,22,25,000 

8,77,46,000 

85,99,71.000 

'87,28,24,254 

1,28,53,254 

2. The original grant of Rs. 77,22,25,000 was augmented by a 
Supplementary Grant of IW. 8,77,46,000 obtained in March, 1979. 
The actual expenditure during the year, however, amounted to 
Rs. 87,28,24,254, leaving an uncovered excess of Rs. 1,26,53,254. This 
excess was mainly as a result of an excess of Rs. 3.55 crores under 
the head A.-Public Works. A. 7 Suspense, A.7(1)-Stock (the 
actual expenditure under this head being Rs. 26.5>7 crores as against 
the sanctioned provision of Rs. 23.02 crores), 'partly counterbalanced 
by savings under other heads of the Grant. 

3. A provision at Rs.18.50 crores was made in the Budget 1978-
79 under the head A.7 (1) -Stock for the acquisition at building 
material, e.g. cement and steel, etc. for construction of office and 
residential accommodation by the CPWD. The estimate of expen-
diture on this account went up owing to the CPWD having under-
taken the construction of 20,000 residential quarters for Govern-
ment employees and two-roomed hostel accommodation at Lodhi 
Road in New Delhi in connection with the UNIOO Conference held 
. in JanuarylFebruary, 1980. Based...on the revised requirements 
worked out in 1979, a Supplementary Grant of Rs. 4:52 crores was 
obtained in March, 1979. However, owing to the rise in the prices 
of cement, steel and other building material, the actual require-
ment turned out to be much iarger. Moreover, the full position 

38 
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.about. the inter-divi.si0llal tranaferl of stock (IU para ... below) 
"IA'" Dot preViously known at the time of obtaining the SUpplemu-
tary Grant which consequently proved to be insufticientnwltiq 
in the exeeu. 

4. Under the existing accounting procedure, traJ1liactions ia 
,respect of stock get reflected a number of times in the accounts 
owing to the multiplicity Of the number of inter-divisional tran.fers 
of stock, a factor which also contributes to the excess. As men-
tioned in para 4 of this Ministry's note (s,eeking regularisation ot 
the excess in Grant No. 95-Public Works for 1977-'7'8) forwarded 
to the Lok Sabha Secretariat under the Ministry of Finance O.M. 
No. F.4(3)-B(SE)/79 dated 29th May, 1979, pursuant to the recom-
mendations made by the PAC in their l04th Report (6th Lok 
S'abha), a Committee consisting of a Superintending Engineer of 
the Central Public Works Department and the Controller of Ac-
e'aunts of the Ministry had been set up in November, 1978. The 
suggestions made by the Committee in its report submitted on 2nd 
April, 1979, are being considered by an "Empowered Committee" 
of the Ministry set up on 16th July, 1979. A final decision in the 
matter is expected to be taken soon in consultation with the Con-
troller General of AC'Counts and the Comptroller and Auditor 
General of India. 

5. In view of the circumstances explained above, the net excess 
of Rs. 1,28,53,254 over the voted Grant may kindly be recommended 
for regularisatian by Parliament under Article 115(1) (b) Of the 
Constitution of India. 

6. This has been vetted by Audit. 



APPENDIX V 

MINISTRY OF WORKS AND HOUSING 

lQrant No. 92-Housing and Urban Development 

Revenu .. SM:tio 1 (Charged) (Figures ill Rupcts) 

-----------_._---------_.----_._--
Original ApllJOpriation 

SuP?lcmentary Appropriation 

}o'inal Appropriation 

Actual Expennilure 

Excess 

&9,57,000 

3,312,00<) 

~,89  

,7,77,<;,40 

i.88,546• 

2. The original ppr priati ~ of Rs. 69,57,000 was augmented to 
Rs. 72,89,000 by a supplementary appropriation of Rs. 3,32,000 
obtained in March, 1979. The expenditure during the year, how-
ever, worked. out to Rs. 77,77,546 resulting in an excess of 
Rs. 4,88,456. This excess is mainly on account of an excess of 
as. 5.62 1akhs under the head A.3-Government Residential Build-
ings. A.3 (3) -Maintenance and Repairs-A.3 (3) (1) -Ordinary Re-
pairs (the actual expenditure booked under this head being 
nos. 25.34 lakhs against the sanctioned appropriation of Rs. 19.f2 
lakhs). 

3. On detailed scrutiny after the printing of the Appropriation 
Accounts for 1978-79, it was noticed that an e ~ iture of 
Rs. 4,83,867 under the head "283-A. Housing A-3-Government Resi-
e tia~ uil i ~  (3)-Maintenance and Repairs 43 (3) (1) Ordi-
aary Repai'rs" had been erroneously classified in the finalised 
aCcoWlts under "Charged" instead of as "Voted" expenditure. Had 
the amount been booked correctly, the total expenditure in the 
'Revenue' Section of the Grant would be: 

Ohal'ted 

"iriaal . 

Sup,l_eatary • 

V.e« 
eriJia.l . 

,hpple.el1tary . 

, 
Gg,57,000 

3,312,000 

15,49,86,000 

1 .15.8g.ooo 

Sanctioned 
Provision. 

11 ~, e 

16,.75,000 

Actual Rxceu( + ) 
Expmditure Savingl(-) 

72,93,'7' (+)4,679 

Ifi.Z4,1I3·631 (-)40,91,3S, 

ol. This small excess Of Rs. 4,679 in the Charged portion is due 
W unavoidable additional repairl which had to be 'carried out 
.. _tIy. 
---------....--_. 
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S. The reasons. for the non-detection of the a1Wve" misclassiftCa .. • 
tiOD. in the accounts before printing of the Appropriation Accounts._ 
are being investigated and appropriate remedial measures will be.: 
1aken to avoid its recurrence in future. 

6. In view of the circumstances explained above, the net· eJI!'C8I!Il!Jii 
of Rs. 4,679 in the Charged portion of the Grant may kindly be re~· 
commended for regularisation by parliament under article 115..(1). oft 
the Constitution of India. 

7. This has been vetted by Audit. 



Revenue Section 

-Original Grant 

Supplementary Grant 

Filla! Grant 

Actual p~ iture 

Exce\lS 

.PPSDIX VI 

MINISTRY OF DEFENCE 

GrClnt No. 19-Ministry of Defence 
------_ ..... _---

Fiturea in RuPee-

---------------

4,44,oo,oon 

"93,16,54,000 

------_. -----
Against the Final Grant of Rs. 93,16,54,000, the actual expenditure 

amounted to Rs. 93,30,54,769 resulting in an excess expenditure of 
Rs. 14,00,769. The excess mainly relates to heijd "B. I-Canteen 
Stores Department" on account of purchase of stores. To keep 
pace with the trend of sales during the year, a Supplemental'Y' 
Grant of Rs. 4.44 crores had been obtained in March 1979. The 
Supplementary Grant, however, proved inadequate because of rise 
in prices as also increase in demand for goods of daily necessity 
provided by.,the Canteen Stores Department to the troops resulting 
in an excess"\xpenditure of Rs. 14,02,577. As the transactions took 
place towards the c10se of the year there was no time to seek addi. 
tional funds for this purpose. It may be added that the Canteen 
Stores Department is a commercial organisation whose funds' are 
self generated and the expenditure incurred is more than covered by 
the receipts realised from sales. 

The excess to the extent of Rs. 1,808 was met O'Ut of savings in 
the Revenue Section of-the Grant leaving an uncovered excess of 
Rs. 14,00,769 which requires to be regularised under article 115 (1) (b) 
of the C()nstitution of India. Recommendation of the Public Ao-
eounts Committee is solicited accordlngly. 

D..A.DS. has sel'n. 



APPENDIX vn 

MINISTRY OF DEFENCE 

fGront No. 24-CapitaZ Outlay on Defence Services 

<.:apital Section (Charged) 

Original Appropriation 

Supplementary Appropriation 

Total Appropriation 

Actual Ex.penc\i ture 

ce ~ 

-------
FigurCII in Rupees 

30,00,000 

18,00,000 

48,00,000 

2. A charged provision of Rs. 30,00,000 was made in the Budget 
Estimates for 1978-79 which was augmented by obtaining a Supple-
mentary Appropriation of as. 18,00,000 in March, 1979. The expendi· 
ture during the year, as compiled in the accounts, however, amount-
ed to Rs. 49.85,161 resulting in an uncovered excess of Rs. 1,85,161. 

3. As mentioned above, compiled accounts show an excess of 
'Rs. 1,85,161 over the sanctioned Appropriations. However, two cases 
of misclassification of expenditure have since come to notice. In 
one case, a sum of Rs. 1,79,625 was erroneously booked as Voted 
instead of as Charged. In the other case, an expenditure of 
Rs. 59,438 which was to be booked as voted, was erroneously ad· 
justed as Charged. The cireumstances under which these two cases 
of misclassification had OCC'Ul'l'ed are being looked into in consul· 
tation with CGDA for such remedi'al measures as may be considered 
. appropriate. After taking into account the effect of these misclassi-
fications, the actual excess over the Final Appropriation works out 
to Rs. 3,05,348 requiring regularisation. 

-Real excess after taking into account misc1assifications and 
·erroneous adjustments comes to Rs. 3,05,348. 

43 
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'" 4. The· excess ef RI. 3,05,848 occurred mainly under Sub-head» 
A.1-Anny and AS-Air Force, due to more payments than anticipated 
in satisfaction of court decrees/arbitration awards, partly counter-
balanced by savings under other headJ. Such payments, by their 
very nature, cannot be foreseen precisely and provided for. 

50. In the circumstances explained above, the excess of Rs. 3,05,341 
ever the sanctioned appropriation may kindly be recommended for 
regularisation by Parliament under Article U5(i) (b) of the Consti-
tution. 

D.A.D.S. has seen. 



APPENDIX VIR 

MINISTRY OF RAILWAYS 

Explanatory note on the excesses over grants during the year 1978-
79 as detailed in para 7 (pages 15-17) of the Report of the 
Comptroller and Auditor General of India for the year 1978-7t 
and in para 33 (page 13) of the Appropriation Accounts of 
Railways in India for the year 1978-79. 

PART I-Review 

1.1. During the year 1978-79, there was an overall saving of 
Rs. 282.33 crores over the finnl grants and appropriations resultfnl 
from an aggregate saving of Rs. 295.36 crores under 17 grants and 
all the 12 appropriations and an aggregate excess of Rs. 13.03 croree 
under 4 grants. There was no variation under 2 grants namely 
Grant No. ll-Appropriation to Depreciation Reserve Fund and 
Grant No. ll-A-Appropriation to Pension Fund. The amount of 
excess in each of the fO'llr grants has been shown in para 7 of the 
Report of the Comptroller and Auditor General of India for the 
year 197'8-79-Union Government (Railways) as also in para 33 of 
the Appropriation Accounts of Railways in India for the year 1978-78 
Part I-Review. 

1.2. The e~e e  under the" grants are explained in the attached 
detailed note. 

1.3. As the excesses to be regularised by Parliament are to take 
into account the effect of misc1assifications also, Annexure A, attach-
ed to the detailed note shows (a) figures of excesses as printed in 
the above mentioned two publications and (b) figures of real 
excesses after taking into account the eftect of the misc1assificationa. 

1.4. Public Accounts Committee are requested to recommend the 
regularisation of the excess by the Parliament in the manner pres-
eribed under Article 115 of the Constitution of India. 

1.5. It may be submitted that every care ill taken <a> to auell 
.he expenditure under various grants/appropriation as precisely u 
})Ossible and (b) to obtain supplementary allotments, where necee" 
1HU'y, so that the excesses are avoided to the maximum extent po»»i-

'le. 



1.S. ThiS has been seen by Audit. 

PART II-Detailed Note furnished by the Ministry of Railway. 
(Rai.tway Board) in respect of Excesses u ~r each of the 

Grants, Appropriations 

Grant No. 14-ConstructJion of new lines-Capital and Depreciation. 
Reserve Funcl-excess of RI. 2,81,84,660 over final grant of 
Rs. 67,80,17,000. 

2.1. This grant deals with expenditure on the construction of new 
lines etc. 

2.2. A grant of Rs. 65.70 crores was obtained in the Budget for 
the Construction of new lines. Tw.) uppleme t~r  grants, aggre-
gating to Rs. 2.10 crores, were obtained (Rs. 0.60 crores in November 
'18 and Rs. 1.50 crores in March 79). 

2.3. The excess of Rs. 2.82 crores occurred mainly due to accelerat-
ed progress on certain works on Southern Railway (Rs. 1.77 crores) 
amd consequently procurement of more material and more payments 
to contractors (Rs. 0.97 crores) and aggregate of minor excesses 
(Rs. 0.26 crore) partly offset by less receipt of land debits (Rs. 0.18 
crore). 

2.4. The excess works out to 4.16 per cent over rhe final grant. 

2.5. There was misclassification amounting to Rs. 2,59,890 as 
brought out in Annexure cA' &: IB' and the excesS'requiring regu-
larisatlon, therefore, is Rs. 2,79,24,770. . 

Grant No. l~Pe i ar  Charges Pension FuncL-excess Of 
Rs. 7,16,26,776 over the final grant of RI. 56,03,05,000. 
3.1. This grant deals with the payment of Pensionary charges to 

the Railway Staff covered by the Pension benefits. 

3.2. A grant of Rs 46.23 crores was obtained in the Budget for 
meeting the payments expected to be made to the staff, who retired 
from Railway service under the Pensionary form of retirement 
benefits. Supplementary grant of Rs. 9.80 crores was obtained in 
March 79 for meeting the anticipated increased payments. 

3 .. 3. The excess o.f Rs. 7.16 crores occurred mainly due to more 
debits than anticipated received from Civil Accounts Oftlces (Rs.6.08 
.rores) and ftnalisation of a larger number of family pension ·and 
eommuted pension cases (Rs. 1.10 crores). 

3.4. The excess works out to 12.78 per cent over the final grant. 

3.5. There was no misclassiftcation relating to this grant and 
excess requiring regularisation, therefore, is Rs. 7.16.26,776. 



'7 
Grant No. 17-Repa.yment of Loans from General RevenueB a.ft4 
interest thereon-Development Fund-Excess of Rs. 15,13,723 
over the final grant of Rs. 8,58,79,000. 
4.1. This grant deals with repayment of loans taken temporarily 

from General Revenues to finance the Railway Development Fund 
in accordance with recommendations of the Railway Convention 
Committee 1954, which were also endorsed subsequently by Railway 
Convention Commfttees-1960, 1965 and 1971. 

4.2. A grant of Rs. 8.54 crores was obtained in the Budget for the 
purpose. A supplementary grant of Rs. 0.05 crore was obtained in 
March, 79 to cover the increased interest payments to General 
Reven'Ues on account of more loan to be taken due to non-materia· 
lisation of the anticipated surplus and partly due to inerease in 
rate of interest from 5.60 per cent to 5.63 per cent for 1978-79. 

4.3. The excess of Rs. 0.15 Cl'Ore was due to nan-provision for pay-
ment of interest for half year in respect of loans obtained during 
the year. 

4.4. The excess works out to 1.76 per cent of the final grant. 

4.5. There was no misclassiflcation relating to this grant and the 
e ce~  requiring regularisation, therefore, is Rs. 15,13,723. 

Grant No. IS-Appropriation to Development Fund--excess Of 
Rs. 2,89,45,892 over the final grant Of RI. 31,78,23,000. 

5.1. This grant deals i~  oppropriatfon to Development Fund 
out of surplus for the year. 

5.2. In the Budget Estimate an amount of Rs. 31.78 crores wa. 
provided for appropriation to the Development Fund out of anti· 
cipated reven'Ue surplus of Rs. 65.43 crores. However, the actual 
revenue surplus was Rs. 36.66 crores (including an amount of 
Rs. '3.28 crores on account of various reliefs granted by the Rallway 
Convention Committee, 1977). C<msequently, Appropriation to 
Development Fund was increased to Rs. 34.68 crores, resulting iD 
excess over the grant. 

5.3. The excess works out to 9.11 per cent of the final grant. 
5.4. There was no misclassification relating to this grant and the 

excess requiring regularisation, therefore, is Rs. 2,89,45,892. 
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~re 'll' 

Statement showini workini of the real eXCfiB under variaus 8l'antl. 

S.No. Partic1l1an 

I  • Excea mown ill Appropriation Accounts 

2. Deduct-

<a) Expenditure relatina to other crantt booked under 
Grant No. 14 

(b) Add.-

Expenditure relating to Grant No. 14 booked under other 
Grants 

~  Real ExcelS to be regularised by Parliament 1-2(a) + 
2 (b) 

2. Grant No. I6-PensiolUlry cNules Pm.rion Fund. 

I. Excess shown in Appropriation Accounts 

2. (a) Deduct.-

Expenditure re1ating to other grants booked under Grant 
No. 16 

(b) Add.-

~ iture relating to Grant No. 16 booked under other 
Grants 

Real Excesa to be regulariaedby Parliament 1-2 (a)+2 (b) 

Amount 

Nil 

Nil 

Nil 

I. ElCCeII shown in Appropriation Accounts 15.15,713 

2. Ca) Deduct.- / 

Expenditure relating to other Grant booked under Grant 
No. 17 

(b) Add.-

Expenditure relating to Grant No.17 booked under other Grants 
I '  . 

3. Real Excess to be rep ~larilCci by Parliament 1-2(a) + !I (b) 

--_._._--' 
49 

Nil 

Nil 



so 

"No. Particulars 

------------------------------------..... ---------
of. Grall' 'ilo. I8-Apprllpriatio1l III IJ#pI/O/Jmt1l1 JlIJIII!. 

I. ElC.C¢II Ibow,\ in Appropriation ACCQilnta 

12. (a) Dcduct.-

El(per,diture relating to other grants b ~ e  under Grant 
No. 16 

(b) Add.-
Expenditure relating to Grant No. 18 booked under other 
Ckants •  •  •  •  •  •  •  •  • 

,. Real Exceu to be regularisdti by Parliament J_r,(a) +'Q(b) 

Amount 

-------, 

NUl 
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